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lN 'l'HE CimlR.AL ADivl.Ii:-JJS~A'l'.IVS n=t.IBUl'iAL, JODHPt.R B&NCH, 

J_o_o_H_F_U..}.. 

Date of Order 1 11.08.2000 

O.A. No. 283/1999 

1. Arvind Kumar &harma, $/0 Shri R&ghWlandan Sharma, 

aged about 43, R/o lfaya Bas, BalsaiJlund, Jodhpur. 

2 • Sbyam aingh Chahar S/0 Shri Lohari ~ingh aged aboQt 44 

years, R/0 14/8, ChOpasani Housing Board, J<Xlhpllr. 

3. Rajendra Singh ahekhawat S../0 Sbri Udai SiD«Jh aged about 

45 years, R/0 448 1-lohan • a• .a:ta Colony. Joeihpur. 

4. sw:esh Chand Gupta S/0 abri. Gyan Chand Gupta aged 

about 4.1 years R./0 .Naya Bas• BalsamWld, JOdhpur. 

(All the applicants are presently working on the post 

of Junior Sogineer (Civil) in the offioe of ioxecutive 

£ngineer, JcXlhpur central Division, CPWD Jcdhpur.(Raj) • 

• e • Applicants~! 

vs·. 

1. Uniaa of India through the Secretary, Ministry of 

Urban. Developrrent, Nirma:n Bhawan, Hew Delhi. 

2. The Director General of works CPWD, Nirman Shaw~, 

New Delhi. 

3. The Executive £ogineer • Jodhpur Central Division, 

cPJil)., Jodhpur • (Raja$ than) 

Mr. S.K. Malik. counsel for. the Applicants • 

.Mr. Vineet Matha.r• CoWlS&! for the Respondents. 

Han' ble Mr. A..K.. .Misra, JUdicial Ment>er 

Hal• ble Mr. Gopal Singh, -Adnlinistrative Meraber 

O&.D.&R - .. - ._ 
( Pfa HOL~1 aLl!. *-• GOPAL SINGH ) 

'In this application tmder Sectial 19 of the 

Administrative Tribunals Act, 19S5• applicants have prayed 

{~¥ 
Ccntd ••• 2 



for setting aside. the iapugned orders at Annexure A/1 to 

A/II. dated 15.7 .1999, Annexure A/5 dated 21.6.1999, Annexure 

A/6 dated 21 .s .• 99 # Annexure A/7 dated 2 4 .a •'· 99 and Annexure 

A/8 dated 21.8 .• 99 be quashed and for a direction to the 

respCXldents to restore the status quo to the applicants, aPd 

the applicants be permitted to draw pay in the scale which 

was fixed far them before passing the i~ugned ceders. 

2. Applicants• case is that they joined as Junior 

&:ngineers with the respondent-department during the year 

197 .. / .z;,~··:j!,'97l,;-:::in the pay scale of as.425-100 (Rs.1400.2300) • .in 
terms of G~ernment of India order dated 2.2 .3 .1991..1 Junior 

Bngineers were provided entry grade of b•1640-2900 oo com­

pl~ticn of five servieli with effect f:t·om 01.1.1986, and the 

and the placem::nt in the higher gracie was not. to :be consi-

dered as promotion. Accordingllr. the pay of the applicants 

was fixed at Rsl640/- w.e.f. 1.1.1 66 with next date of incre-

aent as on 1.1.1987. Another JWlior Singineers k>y name G.K. 

Kumawat was also given pay fixatioo at as.1640/- w.e.f. 1.1.86 

with next date of increnent from 1.2 .• 66. on representation 

from the·applicants, the :t·espondents revised the date of 

their increment frOill 1.1.81 to 1.2 .86 and they were alSO 

paid arrears 0;1 this account. The raspcndents vide their 

letter dated 15.7 .99 (Anllexllre A/1) inforD18{the applicants 

that their pay was fixed under iR 22 ( 1) (a) ( i) a1 conpletion 

of five years service, l:)u.t they were nat entitled to fixatia 

under iR 22(1) (a) (i). According~y, a recc:wery of as.l900/­

has been raised against each applicant to be recovered in 
\ 

instalnent of as.200/- per month. Feeling aggrieved; the 

applicants have approached this Tribunal through the present 

O.A .. 
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3. Notices were i~rsuea to the respmdents and they 

have filed their reply. 

4. we have heard the learAed counsel for the parties, 

ana perused ~18 recoras of the case carefully. 

5. This c:cntroversy bad cone. up earlier :before the 

principal Bench in O.A. No.1936/96 decided on 8.6.97 and 

O.A. No.2400/96 decided on 20 .4.2000. In both these cases 

it has been held that the applicants therein would be entitlee 
iv' (; /.U: . 

A._next increment .~rthe dates due to them in the old scale 

after 1.1.1966. w; do not·find any strong reason to aeviate 

from the stand already taken by the Principal :aench as uen­

tiooed abov'e. 

6. In the light of above discus sicn. the O.A. deserves 

to ee allowed. 

7. Accordingly, we pass the order as Wlder • 
././' 

/.inpugned Annexure A/1 to A/8 ibid are quashed 

and set aside. 'l'he applicants would be ~ntitled to draw 
. . 

next increment after 1·1•'86· in the new scale from the dates 

clue to the~in the old scale. If any recovery-·ha4l been made 

.from the applicants on this count~ the same' shall be re.funaed. 

to the applicants forthwith. ~he respoo~nts are given three 
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